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CORRECTION OF ANSWER TO USQ
.No. 2818 dated 80-11-1966.

The Minister of State in the Depart-
mentg of Parliamentary Affairs and
Communications (Shri I. K. Gujral):
In the reply given to the Lok Sabha
in response to the unstarred question
No. 2618 of 30th November, 1966 tabled
by Dr. Saradish Roy, it was stated
that there were only 9 villages in the
Birbhum Division with a population of
more than 2,000 and still without g

Post Office. It has now been reported
that there is one more village called
Papuri with a population of over 2,000
where a Post Office ig justified under
the prescribed standards. However, in
view of the current financial string-
ency, restrictions have been imposed
on the opening of new Post Offices,
and the proposal for the Post Offlce
at Papuri would therefore have to
pend for some time. The reply to the
question may kindly be read as
follows:

QUESTION

(a) whether post Offices have-been
opened in all the villages
having population of more
than 2,000 in Birbhum Divi-
sion (West Bengal);

(b) if not, the nameg of such

villages; and

.(c) the reasons for not opening the
Post Offices?

ANSWBR
(a) No, Sir.

(b) (1) Kanutia, (2) Mehagram
(3) Tentula (4) Ambhua
(5) Bhitora (6) Makhlispur
(7) Dantura (8) Dumaragram
(9) Bhariswar (10) Papuri

(c) Except in the case of Papuri
the opening of Post Offices is
not justified as the standard re-
garding distance is not ful-

filled. A Post Office at Papuri
would be opened as soon as
the current finahcial string-

ency is over,

12 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

ALLEGED ABDUCATION OF SOME GIRLS IN
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The Minister of Home Affairs (Shri
Y. B. Chavan): Reports have appear-
ed recently in the Press about inst-
ances in Delhi of disappearance of
girls who have not been recovered.
During the months of January, Feb-
ruary and March (up to 25-3-1967), 5¢
girls and women were reported to
have been kidnapped or abducted. 41
of themy have already been recovered.
The Delhi Police are making vigorous .
efforts to trace the remaining mis-
ging persons.
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Shri Y. B, Chavan: Sir, there is no
question of having any non-co-
operation between the Delhi Adminis-
tration and the Government of India,
and it has nothing to do with it being
a non-Congress Administration, be-
cause the non-Congress Administra-
tion came into existence only two
or three weeks before This type of
thing has been happening here for
quite a long time. But the point that
the hon. Member, Shri Limaye, has
raised is a very important one, and
that will have to be gone into, that
this i# something very unusual-—such
a large number of women, girls and
children to be kidnapped. So we will
have to work out some sort of co-
ordination and co-operation between
the Delhi Administration and other
areas also. I am taking up this matter
very vigorously.
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Shri Y. B. Chavan: I think the
Member has emphasized rightly
it is no use taking a technical vie
of this matter. Whether it is
serious offence or not, certainly it
a very sensitive question as far as
the society is concerned. Many re-
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modernisation of the police forces,
though a very urgent matter, takes
some time, But I can assure the
House that we will look into this
matter.
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8hri X. B. Chavan: The jdes of hav-

the highest organisation level of the
polive is not going to help, because

these offences take place in all parts
of Delhi. As a maiter of fact, it is a
question of having some sort of cell
at the horizontal level, not at the
vertical level. I think, the most im-
portant thing in this matter will be
to make gware all the police stations
and whenever they hear about these
matters they will have to take up the
matter seriously and investigate it.
Also, better facilities for transport ete.
will have to be provided so that they
take very quick action in this matter.

Dr. Eamj Singh (Bikaner): We
have had a spate of thefts in this
country, but the citizen after a while
has taken to accepting it knowing full
well that the Government cannod
catch the thieves. After that, we had
a spate of murders, but the citizen
managed to accept that also that this
is one of the things that the Govern-
ment hag shown itg incapacity in
handling. But how long can a citizen,
or a parent at that, put up with the
abduction of his daughters? How long
a law and order situation like this can
be allowed to deteriorate at this stage
when parents and children are not
safe in society? In a situation like this
I would like to know whether Gov-
ernment has any proposals to bring
about stringent deterrent measures to
contro] such things from continuing
and whether Government would con-
sider, in the case of proven abductions
of children, giving capital punishment.

Shri Hem Barua (Mangsidai): It is
a good suggestion.

Shri X. B. Chavan: It is the right of
this hon. House to provide for capital
punishment or not; it is not my dis-
creation. . .. (Interruption)

Dr. Karni Singh: Why do you not
bring forward a law? You are &
father. We are all fathers of children.

Shrl ¥. B. Chavan: I am afraid,
children can be abducted by wrong
ideas. 1 will have to take care of
that, Death penalty is a separate
Question and I do not want to go into
this. But 1 certainly share the
anxiety of the hon. Membars in this
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{Shri Y. B. Chavan]

matter and we will take stringent
measures which are permissible under
the law.
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Shri Y. B, Chavan: The hon. Mem-
ber has certainly raised a very impor-
tant question; I have no doubt about
it. These matters cannot be consider-
ed in isolation. There are other social
and economic factors involved in this;
other things that happen in the social
and economic life also are responsible
for this. The law and order question
cannot be isolated from the social
and economic background of society.
As far as that ig concerned, certainly
I agree with him. If he has got any
specific suggestions as to how we can
reflect it in the administration, I am
prepared to discuss matters with Dr.
Ram Manohar Lohia.

An hon, Member: Call a meeting.

Shri Y. B. Chavan: As far as my
gardan is concerned, it is in his
hands. ... (Interruption).
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8hri Y. B. Chavan: These are cer-
tainly very good suggestions that the
hon, Member has made. But it is not
s Question of registered goondas. The
dieulty is more about the un-

tegistered goondas.
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Shri Hem Barua (Mangaldai):
What is the number of registered
goondas in Delhi?

Shri Y. B. Chavan: 1f it is a politi-
cian, if it is a goondas, if it is a crimi-
nal, I am prepared to take action
against anybody. I do not want to
shirk my responsibility in this matter.
Certainly, the Central administration
is responsible for law and order in
the city. But ]I seek the cooperation
from the hon. Members also in this.
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Shri Y. B. Chavan: She has made a
very good suggestion. Sometimes the
police do, in the course of investiga-
tion, file the cases. But we will not
treat them as filed. We will ask them
to reopen the cases and pursue the
investigation.
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